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SUrer1ra Kumar Panda. 	.... 	 Applicant. 

-Versus- 
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hether it oe referred to the reporters or riot? 

whether it be circulated to all the Benches of the 
Central ?rninjstratjve Tribunal or not? 	ct)  
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CENTRAL ADMINISTRAILVE TRIBUNAL 
CU ITACK BENCH :CU TJ1ACh.. 

ORIGINAL ApPLICAioN No.117 OF 1993. 

Cuttack, this the 22nd day of July, 1999. 

CO RAM: 

THE HONOURA3LE M.R. SOMNATH SCM, VICE-CHAIIEAN 

AND 

IHE HONOURA3LE lIR. G. NARASIN1-IN'4,MBER(JUDICIAL). 

'S. 

Surendra Kumar panda, aged about 24 years, 
son of late r3hagirathi penda,at present 
working as Junior Engineer (Civil)in the 
Office of the Telecom Civil Sub Division, 
Kbraput,DiSt.Koraput. 	 ... Applicant. 

By legal practitioner: Ii/s,jevanand Mishra, A.Deo, B. S. Tripathy, 
P.panda, D. K. Sahoo,Advocates. 

- VERB US- 

1 • 	Union of India represented by its 
secretary,in the Depatiifleflt of 
TeleConmiUflicatiofls, Sanchar BLew an, 
New Beihi, 

2. 	Chic f General :anu get, Telecommunications, 
o rissa Circle, Bhubaneswar, )is t.Khurda. 

3 	SuperiLtendiflg 	gineer, telecom, 
Civil Circle, Telecom Administrative 
Building, 3rd £loor,Unit IX, BhUbaneSwar. 

4. 	E<ecutive Engineer, Telecom Civil 
Division, Sambalpur_2. Respondents. 

13, legal practitioner: Mr.A.K. BOSe, Senior Standing Counsel 

(:entral). 

0 S. 
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D E R 

MR. SOMNA2H SON, VICE-CHAIRMAN; 

In this original Application under section 19 

of the Acministrative Tribunals Act, 1985, applicant 

has prayed for a direction to the Respondents to 

reg-darise his services and for a further direction 

not to terminate the services of applicant. By way of 

interim relief,it has been prayed that during the 

pendency of this Original Application,operatjon of the 

order 4kt Jrinexure_6 by which services of applicant were 

terminated w.e.f. 12-1993 should be kept in abeyance. 

on 11. 3.193,by wy of interim relief,it was 

ordered that the services of applicant should not be 

terminated w i thou t leave of the Court. This order was 

moifjed on 30. 4.1993 when it was ordered that the 

interim order passed on 11-1993 stands vacated. 

Applicant's cabe is that,he was engaged as 

Junior Engineer (Civil) in reelecom Civil Sub Division, 

Koraput after an interview for a period of 89 days in 

the peder dated 30.4.192,at AnflexUre-2.Since his 

appointfent, applicant has teen working Satisfactorily. 

After expiry of 89 days in letter dated 27.7.92,hls 

engagement was terminated w.e.f. 31.7.1992 and he was 

again re-appointed onl3.8.92.Again in another order dated 

4.11.1992 his engagement was terminated on 9.11.1992 and  

he was again reappointed on 20.11.1992.Applicant has 

stated that he has continued in this fashion from the 

date of his first engagement and therefore, he ought to 

have been regularised as Jr.Eflgineer but the Executive 

Engineer, Telecom Civil Division,samoalpur in his order dated 



I 

//3// 
6.2.1993, at Annexure-6,has terminated the services of 

applicant as temporary Junior Engineer (Civil) w.e.f, 

16-2-1993(AN) • That is hci, he has come up in this 

Original Application,with the prayers referred to 

earlier. 

4. 	RespondentS,in their counter, have stated that 

applicant was engaged purely on casual basis for a 

period not exceeding 89 days till the selected regul 

candidate qualified on the basis of All India written 

examination, joins the pos t or till the work is completed. 

gespondents have further stated that in vi of delay 

in getting names out of the All India examination and 

interview and in view of the urgent nature of Civil 

work to be ccrnpleted ,applicant was engaged as tporary 

Junior Engineer (Civil) for a  period of 89 days.His 

engagement for 89 dayS,in different spells does not give 

him any right to be regularised in the post.It is further 

stated that in the meantime, as a resul t of All India 

examination,19 candidates have been selected for Orissa 

Circle and with their appointment,services of applicant 

have been rightly terininated.Respondents have also stated 

that in similar matters in certain other OAs filed by 

similarly placed Junior a-icineers, the Tribunal hc-ive 

already taken the view that there is no question of 

regulariation of their services.On the aoove grounds, 

Respondents have opposed the prayers of applicant 



In this 1993 rnatter,whjch has come up from 

the warning list, when it is called, learned counsel 

for applicant was absent nor was  any request made on 

his behalf seeking adjournment 5  this is a 1993 matter, 

it is not possible to drag on the matter indefinitely. 

We have,therefore, heard Mr.Z.K.Bose,1earned Senior 

Standing Counsel (Central) appearing for the Respondents 

and have also perused the records.Learned Senior Standing 

Counsel submitted that the show cause filed by the 

ReSpondents, in this case, may be taken as counter.We 

have accordingly, gone through the pleadings of both 

parties. 

The admitted position is that applicant was 

appointed as a Junior Engineer (Civil) on temporary 

basis for a period of 89 days.He has continued in more 

than one spells with a gap on 89 days basis. Res pondents 

have pointed out that the postsof Junior Engineer (Civil) 

are to be regularly filled up by All Indiawritten 

examination. Applicant ,admittedly, has nt been appointed 

through any examination.In his oer of appointment,it 

has also been Specifically mentioned that his engagement 

is for 89 days or till that time the regularly selected 

candidates are nominated or till the work is over which 

ever is earlier. In view of the fact that 19 candidates 

who have come through All India test, have been nominated 

to the post in Orissa Circle, Respondents have no other 

option except to terminate the services of applicant in 

order to accommodate the regularly selected persons.As 

applicant is not a regularly selected candidate, he has no 

V 



right to claim regularisation.In any case, the post 

against which applicant prays for regularisation is 

a r,'' post and different schnes for regularisation 

did not cover Gr.0 posts. In view of the above,we hold 

that the application is without any merit and the same 

is rejected,No Costs. 

(G. NARAS IMHAM) (SOMNA t 55(u'! 
0 M EMf3 ER( JUDI CIAL) 	 vic E-CHA7 

KNM/OM. 


